IN THE CENTRAL ADMINISTRATIVE TR TBUNAL, JCDHPUR BENCH,
 JODHPUR.
Date of QOrder; 8.,3.1995,

Vedie N094/95

Harji » . ess APPL ICANT

VQI.‘SU.S

MX. Y.K. Sharma, Counsel for the applicant,

: ca&agi'

Hon'ble Ms Usha Sen, Administrative Member,

BY THE CCURT:

This is a case in which the spplicant who is
working as Head Trolley Man under the respondents is
aggrieved by his posting under ?é_rmanént way Inspector
Grade-IIT Bllenabad in terms of the order dated 21.2 .95
of ﬁhe_ respondent RO.4 at Annexure a/1. His prayer is
that he should be. allowed to work uhder the Permanent

- way Inspector Grade-I as per the posting order made

(vs earlier on 31.1.95 at Anhnex. &/3'.4 The ground on which
he .élaims _'being ent'itlea to work under the permanent
. wWay Inspector Grade-I, is that in accordance with his

““ +r seniority he has a right to such a/;';g- Acconding to
/ c him; “""there is nobody else senior to him for such &
pos?mnf.
\x\ 3 2 a’;’v\\gé Tt is seen that the spplicant has not made any
\g‘:.:\m _i.";z;g'f’/’e{:sén'tation to the xéspondents regarding his

e

hwﬂgrievance in the matter of posting, The applicant
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% o mWay, therefore, make a representation to the competent

/

7 I g;ﬁg ity regarding his posting which may be decided

byﬂth respondents with & Speaking ordex within 45
! v > 3
days /from the date of receipt.ofh ssesentakion
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\Jfis o gikth this direction the D.A. stands disposed Of at
admission stage. & copy ©f the OA may be sent to the

respondents alongwith the copy of this ordere
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{ USHA SEN )
P8 % » ‘Member (a)



